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11.07 hrs.
MEESAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to re-
port the following message received

from the Secretary of Rajya
Sabha:—

“In accordance with the provi-

sions of sub-rule (6) of rule 186

of the Rules of Procedure and
Conduct of Business in the Rajya
Sabhu, I am directed to return
herewith the Appropriation (No. 4)
Bill. 1969, which was passed by the
Lok Sabha at its sitting held on the
26th August, 1969, and transmitted
to the Rajva Sabha for its recom-
mendations and to state that this
House has no recommendations to
make to the Lok Sabha in regard
to the said Bill"”

COMMITTEE OF PRIVILEGES
EiGHTH REpORT

SHRI R. BARUA (Jorhat): I beg
to present the Eighth Report of the
Committee of Privileges.
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THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT): Mr. Speaker, Sir, 1 rise
to make a statement on the decisions
taken by the Government regarding the
cotton price policy for the Cotton Year
1969-70, which will start on 1st Scp-
tember, 1969, As the  Honourable
Members are aware, statutory controls
on prices of cotion were removed
with effect from 1st September,
1967. During the cotton years 1967-
68 and 1968-60, an attempt was made
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to influence the prices of cotton by
regulating credit and stock controls and
marketing practices. At the same time,
with a view to assuring the grower a
minimum economic return, support
prices were announced in each of these
years, and an assurance was given that
Government would be prepared to
make purchases of all quantities of
cotton offered for sale at the support
prices. However, the prices of cotton
ruled at a level considerably above the
level of support prices and it did not
become necessary to make any pur-
chase at the support prices. On the
whole, the policy worked fairly suc-
cessfully during ihe two years.

It has been decided to continue the
existing policy for the year 1967—70.
As at present, there will be no control
on the prices of cotton. On the advice
of the Agricultural Prices Commission,
support prices for the cotton year 1969-
70 have been fixed at the same level
as for the year 1968-69. It may, how-
ever, be pointed out that the actual
prices of cotton are determined by
market conditions and the responsibi-
lity of the Government is to ensure
thay in case of fall of prices to un-
economic levels, Government would
make purchases of the quantities of
cotton offered to it at the support
prices.

The question of canalisation of the
imports of cotton through a public
sector agency has been considered in
the light of the recommendations of
the Agricultural Prices Commission.
In orde; to maximise the advantage
of such canalisation. a framework is
required to be evolved in which the
needed skills may be properly orga-
nised. This will take some time
whiie immediate steps have to be
tukken for the import of cotton from
Sudan and U.A.R. in accordance
with the agreements already entered
into with these twg countries, It
has, theiefore, been decided to con-
finue to regulate imports of cofton
in 1969-70 on the same tasis as in
1968-69. During the Year, every
effort will be made to evolve a new
framework for introduction of the
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(Amendment) Bl

policy of canalisation of cotton im-
port in the year 1970-71. It is ex-
pected that the publiec sector agency
to be set up for the import of cotton
will also perform the functions of a
buffer stock agency for imported
cotton as wel] as indigenous cotton.

11.12 hrs.
INTERNATIONAL MONETARY
FUND AND BANK (AMEND-

MENT) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR1
P. C. SETHI): Sir. I beg to move
for leave to introduce a Bill further
to amend the International Moneta-
ry Fund and Bank Act, 1945,

MR. SPEAKER:

is:
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*Published in Gazetie of India
dated 30-8-69.
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